
1819 Electknu' to Committee, 8 DECEMBER Hl5? D<'ma.nd, for Suppte-
l'Mfl&4'11 GTcinU, 1952-5� 

CENTRAL -SlJ.K BoARD 
The Miais&el: ot Commerce Uld ID

das&ry (Shri T. T, Krlshaamachad).: 
I ,be,t to move: 

· ''That in pursuance of clause 
(c) of sub-section (3) of section 4 
of· the Central Silk Board Act, 
1948 thi., House do proceed w 
elect, in such manner as the Spea
ker may direct, three Member.;; 
from among themselves to serve as 
members OI} the Central Silk 
Board " 
Mr. · Deputy-Speaker: The ouestion 

is: 
"That in pursuance of clause 

(c) of 'sub-section (3) of sectii:>n 4 
of the C:ntral Silk Board Act. 
1948 this House do pr,oceed to 
elect. in such manner as the Spea
ker may direct. three .-·Iembl.!rs 
from among themselvei. to serve as 
members on the Central Silk 
Board." 

The motion was adopted. 
CENTRAL COMMITTEE or TuBERCULOSI8 

ASSOCIATION 01' INDIA 

The Deputy Milais&er of Health 
CShrimaU Chandrasekhar): c,n behalf 
of Rajkumari Amrit Kaur, I beg to 
move: 

"That this Honse rlo proceed tn 
elect, in such manner as the Spea
ker may direct, three Members 
from among themselves to serve 
on the Central Committee of the 
Tuberculosis As.;;ociation of 
India." 
Mr. Deputy-Speaker: The auestion 

is: 
"That this House do :,roceed to 

elect, in such manner as the Spea
ker may direct, two Members 
from among themselves to serve 
on the Central Committee of the 
Tuherculo11is Auociation of 
Indi..." 

The motion was adopted. 
CmlTRAL ADVUORY CoMMITTU 01' N&

'l'lOKAL CADET CoRH 
Tl:c Deputy Minister of Defence 

.(Shri SaUab CbaDdra): I b'?g to move: 
"That in pursuance of sut,..llee

tion (1) (i) of section 12 ··of the 
National Cadet Corps Act <Act 
XXXI of 1948) u amended by the 

. National Cadet Corps 'Amend-
!• ment) Act (Act LVII of !!l52). this 
· · House do proceed to elect. in such 
·manner as the Speaker may direct, 
.two Members from arnonpt thun
selves to be members of the Cen
tral Ad•i8017 Committee or the 
:National Cadet Corps for a term 
al. one )'e&l'," 

llr. Depu'7-8peaker: The qutsuoa 
ia: 

"That in pl,U'suance ot sut>-sec
tion ( I )  (i) of section 12 of the 
National Cadet Corp3 Act (Act 
XX.XI of. 1948 > as amei1e1ed by the 
National Cadet Corps (Amenci
mem> Acl (Act LVIl,pf 1952) .  thi., 
House do proceeo to fleet. 1n sucn 
manner as the Speaker may direct, 
two Members irom amoni¥t them
sc1ves to oe memoers of the Cen
tral Aovisorv Committee ol the 
National Cadet Corps for a t�1m 
cit one vear.·• 

The motion was adopted. 
Mr. Deputy-Speaker: I have to in

form hon. Members that the fol
lowmg dates nave been fixed for re
ceivmg nominations and withdrawal 
ot' candidatures. and for holding elec
tions, if necessary, in connection with 
the following Committees: 

Date For Dtiu for Dare for 
UO.,.in&tion Withdrawal alection. 

I. Puhlic Acc-1 
ounte Com-
mittet': 

J 
10-1 2-5!? ll-12-52 I Ii- I 2-52 

2. Cent.ml Silk 
Board. 

3. CentrA I f:o.

1 
rnmittee-of 
the 1'uber
c�lo_s:e Aeeo-1 
01at1on of 
India. I >-11 -12.52 12-12-s2 10- 12-52: 

•· Central ' 
Advisory 
Cpmmittoe 
of the Na- I 
tional Ca- I 
det Corpa. J 
The nominations for these Commit

tees and the withdrawal of c11ndidatu
res will be received in the Parliamen
tary Notice Office upto 12 Noon on the 
dates mentioned for the purpose. The 
elections. which will be conducted by 
means of the single transferable vote� 
will be held in the Deputy Secretary'• 
Room (No. 21) in the :.>arliament 
House between the hours 10-30 A. M. 
and 1 P. M. 

DEMANDS FOR SUPPLEMEN
TARY GRANTS, 1952-53 

Mr.· Depa'7-Speaker. The general 
principles followed in re1ard to cut 
motion, . on demands for supplemen
tary ,ranta are as follows: 

That the cut motions must 1N, re• 
tJicted to the particulars contained fn 
the estfinatea on which supplementary 
fl'anta are .aoulht and to appllcatbn 
of the items wh1ch compose tbt>M 

... 




